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[Bihar Act 11, 2025]
The Bihar Agriculture Land (Conversion for Non-Agriculture Purposes)
(Amendment) Act, 2025
AN
ACT
To amend the Bihar Agriculture Land (Conversion for Non-Agriculture Purposes)
Act, 2010 (Bihar Act 11 0of 2010)
Be it enacted by the Legislature of the State of Bihar in the seventy sixth year of the
Republic of India as follows: -
1.  Short title, extent and Commencement.—
(1) This act may be called The Bihar Agriculture Land (Conversion for Non-
Agriculture Purposes) (Amendment) Act, 2025.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force from such date as notified by the State
Government in the Official Gazette.

2. Substitution of the words ""Sub-Divisional Officer" in Section-2(g), Section-
5(1) and Section-9(1) of the Bihar Agricultural Land (Conversion for Non-
Agricultural Purposes) Act, 2010 (Bihar Act 11, 2010) .—

In place of the words "Sub-Divisional Officer" in section-2(g),
section-5(1) and section-9(1) of the said Act, 2010 the words " Sub-Divisional
Officer or an officer not below the level of Land Reforms Deputy Collector as
notified by the Government" are inserted.

3. Substitution of Section-4(1) of the Bihar Agricultural Land (Conversion for

Non-Agriculture Purposes) Act, 2010 (Bihar Act 11, 2010) .—

"With effect from the date of the commencement of this Amendment
Act, every occupier or owner shall have to pay conversion fee as determined
by the Government from time to time for such areas."

4. Substitution of the words "Collector" in sub-section 1 and the words
"Divisional Commissioner" in sub-section-2 of Section-9 of the Bihar
Agricultural Land (Conversion for Non-Agriculture Purposes) Act, 2010
(Bihar Act 11, 2011) and addition of new sub-section-3 after sub-section-2.—

(1) Section-9(1)—For the word "Collector" mentioned in sub-section-(1) of
Section-9 of the said Act, 2010 the words "Additional Collector" are
substituted.

(2) Section-9(2)—For the words "Divisional Commissioner" mentioned in
sub-section-(2) of Section-9 of the said Act, 2010 the word "Collector"
is substituted.

(3) Section-9(3)—The time limit for disposal of the cases under sub-
section-(1) and (2) above shall be decided by the Government from time
to time.
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